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[Shri K. C, Pant] MR. DEPUTY-SPEAKER: The

which was encouraging indiscipline in
the PAC as s leader of the employees,
then he deserves less or more punish-
ment? That is the point to be con-
sidered. it is a fact that he is leader
and that makes-it difficult; if he were
anybody else it would not have made
it so difficult. I hope you appreciate
it.

SHRI S. M. BANERJEE: T have not
appreciated it at all. Why do you
not release him now?

SHRI K. C. PANT: Appreciation has
two meanings, I meant the other
way. He talked about the high prices
and the organisation of bandhs. [
was only saying that under the cir-
cumstances of today bandhg Ilead to
disruption of distribution and thereby
the vulnerable sections are the ones
to be affected. Prices will not come
down through bandhs. Price resist-
ance—yes; creating an atmosphere
against price rise, action against
hoarders and profiteers, adultera-
tors—yes. ‘But bandhs disrupt distri-
bution and that is something to be
taken note of. If he gives some
thought to this he will himself come
round ard the constructive part of
him wiil respond to what I am say-
ing.

SHRI S. M. BANERJEE: Why not
use the DIR against hoarders in
Delhi? Why against the striking
PAC men?

SHRI K. C. PANT: DIR is being
used against hoarders in many parts
of the country.... (Interruptions) If
you want information, I can tell you
that in June itself, the Home Minis-
ter wrote to the State Governments—
not after the President’s rule in U.P.
that stringent measures should be
taken against all hoarders and pro-
fiteers and so on and he followed it
up by another letter. They asked
whether MISA could be wused; we
said: yes, by all means. Then we
wrote a letter that DIR can be used.
So, there is no question of .giving any
quarter to those~antisocial elements.

question is:

“That the Bill be passed”.

The motion was adopted.

15.11 hrs.

STATUTORY RESOLUTION RE:
CONTINUANCE OF PROCLAMA-
TION IN RESPECT OF MANIPUR

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): I beg to move
the following Resolution:

“‘That this House approves the
continuance in force of the Procla-
mation, dated 28th March, 1973, in
respect of Manipur, issued under
article 356 of the Constitution by
the President, for a further period
of six monthg with effect from the
14th November, 1973.”

Members are fully aware of the
circumstances in which the Proclama-
tion dated the 28th March, 1973 was
issued by the President. The justifi-
cation for Parliamential Proclamation.
was also debated in this, House on two
earlier occasions. There is, therefore,
no need to go into that guestion now.
As the House is aware, the Legisla-
tive Assembly of Manipur has been
dissolved and Popular rule can be re-
stored only after new elections to the
State Assembly are held. However,
article 82 of the Constitution requires
after each census the allocation of
seats in the House of the People to the
States and division of each State into
territorial constituencies shall be re-
adjusted. The Election ‘Commission
have accordingly taken up the delimi-
tation of Parliamentary and Assembly
Constituencies in all States including
Manipur. We hope that this process
will be completed in the course of the
vear and elections will be held early
next year. But meanwhile there can-
not be a vacucum. The period for
which the House had earlier accorded
its approval will expire on the 13th:
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November, 1973 when the House will
1not be m session. Therefore, we have
now come to this House with the re-
quest that the duration of the Procla-
mation made by the President may be
further extended for a period of six
months. Such an extension is consti-
tutionally unavoidable. I would,
therefore, request the House to accord
its approval to the Resolution.”

MR. DEPUTY-SPEAKER: Resolu-

tion moved:

‘That this House approves the
continuance in force of the Procla-
mation, dated 26th March, 1973, in
respect of Manipur, issued under
article 356 of the Constitution by
the President, for a further period
of six months with effect from the
14th November, 1973.”

SHRI DASARATHA DEB (Tripura
East): Sir, I oppose the continuation
of President’s rule in Manipur for a
further period of six months. Mr.
Pant says they are contemplating to
have the elections in Manpur in early
1974. I say that he should keep his
word.

It has become a regular practice in
this country to keep certain States
under President’s rule for more than
six months. The, pattern of this ruling
party has become such that they are
in the habit of bringing more and
more States under President’s rule.
Even if there is a single majority
party 'in' the Assembly, if .a certain
action does not suit the interests. of
the ruling party, immediately they
impose President’s rule. Once they
have brought a particular State under
President’s rule for six months, it
has also become a regular practice to
extend it for another six months,
another six months and so on, thereby
depriving the people of that State
the right of being administration by
their own popular government. Mani-
piir people want their own govern-
ment and this practice should be put
an end to.
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I do not know what was the posi-
tion earlier. but for the last two or
three years, Manipur has become a
deficit area anq they are getting food-
grains from the centre. But because
it is far away from. the centre and
transport is very difficult, every year
it so happens that government do not
take care to keep food stocks ready
there for the difficult period. Since
Manipur and Tripura are being ruled
by the Centre and being far away
from the Centre, T have suggested
that in those States at least foodgrains
must be stocked much earlier, long
before the rains set in, because you
cannot reach those areas once the rain
sets in. I do not know what action
Government have taken on this sug-
gestion. I hope Shri Pant will refer
to it in his reply. If they have not
already done that, they should do it
now.

I am happy that Manipur has got
district and regional councils. But
they could not develop the tribal area
because of so many handicaps. First
and foremost, adequate funds must be
placed in the hands of these councils
to develop these tribal areas. It is
meaningless to set up these boards
without giving them adequate funds
because then they will not be able to
serve the purpose for which they are
set up. I feel that the Government
must specifically set apart a certain
portion of the funds exclusively for
the development of the tribal areas.
If they are to depend on the general
revenues, sufficient funds will not be
available to. them and those areas will
be neglected.

It was pointed out in the Consulta-
tive Committee on Manipur that hun-
dreds of Manipuri women using
hanlooms are suffering because of
shortage of yarn. The yarn supplied
to them by the govérnment is of 120
counts which cannot be used by the

- handlooms are suffering because of

vers can use only upto 50 counts. So,
this specific type of yarn which can
be used by the  handloom weavers
should be supplied to them.
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[Shri Dasaratha Deb]

Now that Manlpur is under Presi-
dent’'s Rule and since the Home Min-
istry is desling with this matter. the
entire responsibility lies on the Home
Ministry to see that all these difficul-
ties are removed.

SHRI N. TOMBI SINGH (Inner
Manipur): Sir, I support the Reso-
lution for the continusnce of Presi-
dent’'s Rule in Manipur for another
six months. Though this cannot be
a normal or very encouraging trend,
we all remember the circumstances
in which the administration of the
State of Manipur had to be taken
over by the Centre from the very-
corrdpt and high-handed ULP Min-
istry headed by Bhri Alimuddin,
supported by his gang of politicians
of the MPP. and other alliances.

On earlier occasions we have dis-
cussed a number of grievances faced
by that State. The importance of the
strategic position of the State cannot
be exaggerated. It iz in the extreme
east, having a long common border
with Burma. The law and order
situation in that State and its :ndus-
tria] development should receive the
utmost attention of the Government
of India. Now that it is under the
able supervision of the Government
of India, particularly, the Home Min-
istry, 1 think, we should expect rea-
sonably certain vigorous steps. I do
not like to repeat the issues I had
already mentioned earlier, a few days
back, when we discussed the Supple-
mentary Demands in respect of Mani-
pur for this year.

As you know, the geography of
Manipur is such that flood and
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, been necegaitated, I think, the Go-
vernment of Meanipur, with Hberal
asgistance from the Government of
India, will meet the requirements of

the farmers so that they will not
suffer,

The permanent aspect of flopd con~
trol to which I have tried to draw
the attention of the Government of
India, particularly, the Irrigation
Ministry is this. We have been so
far raising the river bunds withowt
identifying the primary causes of the
floods. The present technique will
ultimately increase the factors that
have compelled the Engineers to raise
river bunds. The railing of river
bundg wil not solve the problem.
The nriver sources are near the
valley; water comes quickly and goes
quickly. Naturally, therefore, the
suggestion hag been put forward,
times without number, that the rivers
should be dammed at their sources
so that there will be perennial navi-
gation, so that there wil] be water
supply throughout the year and also
the dams and outletg that will come
out will be used for power. These
suggestions have been so far not pro-
perly attended to I think, the Gov-
ernment of India will look into this
matter,

The next point that I would like
jmpress upon the Home Minisiry
the ghifting of the Assam
the very heart of the Imphal
Immediately atter the down
Mampur in the RBritish
British Government,
policy and also to insult public senti-
ments, stationed the
very Palace of the

)

J
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and, of Jmphwi, tids portion, parti-
cularly, ocsupled now by the Asssm
Rifles which ix known ag the old
Palace. is the most beautiful and
most important place from different
angles. This is the symbol of our
prestige. Now, during the President’s
Rule, I would like to draw the atten-
tion of the Home Minister who has a
thorough knowledge of Manipur and
the sentiments of the people of Mani~
pur that the Assam Rifles should be
shifted elsewhere outside Imphal
There might be financial difficulties.
I do not know. It will be, at worst,
only some {ramsaction between two
Minigtries. From Defence Ministry
or whatever Ministry to which this
Battalion belongs, the land will be
transferred to some other Ministry.
They can be given a very suitable
plave ouicide the town. This place
can be utilised, apart from pleasing
the sentiments of the people, for
Civil purposes, for running of admin-
istrative offices and also the old
Palace which is a symbol of senti-
ments can be thrown open to tourists
and public pilgrimage because there
are ancient sacred spotg which people
visit round the year according to
tradition and wherefrom people col-
lect sucred dust or collect water for
theiy rituals,
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The general weorking of the tele-
phones iz highly unsatisfactory.
Over-billing is done and there are
a lot of complaints about the ineffi-
ciency of the exchanges.

In spite of the demand and in spite
of there being adequate justification
for it, in this State Capital, no auto-
matic exchange has been installed. I
do not know how long it will take.
I hope, Government of India will
hurry up with this.

The next point that I would like fo
mention is about the poor sports faci-
lities that are provided in Manipur.
Naturally, our young boys and girls
provide very rich talents for sports,
particularly those in the northeastern
region to which, Mr. Deputy-Spea-
ker, you also belong. Our boys and
girls do take part in the sports acti-
vities and their enthusiasm fs second
to none; and they have given good
account of themselves, Conxidering
this sports facilities provided in the
State are very insignificant, particu-
larly the absence of stadiumes, out-
door as well as indoor, and separate
playgrounds for hockey, football,
tennis and such other games which
the people love very much is serious-
ly felt. This is a serious grievance
and it should be removed. Now there
is only ome polo ground and there
along with polo, hockey, football and
several other games are being play-
ed. One can imagine the plight of
sports lovers. 1 hove, Government of
India will pay special attention to it.

Next, I would like to draw the
attention of the Government to the
working of the Khadi and Village
Industries Board in Manipur. The
constitution of thix Board during the
erstwhile ULP Ministry was done
purely on political basis. Now there
are abundunt reports of corruption
and mis-handling of funds by thie
board, All kinds of favouritism are
going on under the banner of Khadi
and Village Industries Board. People
who are particularly strange or
forelgn to the very ides of village
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inaifdtfhis ¥hd Xnadt Have been ip-
pdihted Wil foW by cohtiatie, What
hapfiens now iz that slmoet dafly the
local papers dre fall of sepiorls of
corruption and mismanagement of
this. So, this has to be looKed into
and the Board has to be re-consti-
tuted so that the objectives of the
board may be achieved and the
mishanding of funds and powers
may end.

Next, [ would like to draw the
attention of the Government to the
working and the performance of
the nationalised banks in Manipur. The
nationalised banks in Manipur are
not doing justice to the cause of agri-
culturists and industrialists in the
matter of loans and assistance....

SHRI DINEN BHATTACHARYYA
(Serampore): Nowhere. Not only in
Manipur.

SHRI N. TOMBI SINGH: Of
course, I am referring to my State.
I am not surprised and I hope the
Government will perhaps look into
this. There are only two branches of
nationalised banks—the State Bank
of India and the United Bank of

India and they have sub-branches in
the rura] areas alto. According to
my information, the branchés as well
us the head office; are exiending
losns to gome busihessmen only on
the basis of seeurity. Of course, it
is public funds and security is a very
important consideration. But, unless
we support the industrialiste and
agriculturists by allowing certain
eoncessiong in precedures etc. the
very purpose of nationalising the
barks will be défeated. So, the per-
formance of the nationalised banks

i Manipur, particulazly, in the rural
and the hilly aress should be looked
into go'that agriculturists and small
industriclists I the rurel -and the
hilly areas will get the benefit.

(AOGUNT W, SN Neosiddiey -Tidy Wi E. 3
Monipur

(Ru)
Tamt, dot ner We Nady' the

puct 1t teh plentusion P,
wwm«uma«a i
s n lot ¥ wild grovth of ﬂlh‘ ih
Munifiupy n cortedn aites. The ‘e
planters thé world sver kiibw thist the
Maripur variédly of tea 15 very: good
for spreading. Therefore, we falt to
understand under ‘the existing circun-
stutices, aftér the 'developaient of the
meank of conmunication, why the Tea
Bbar] Nes not tifkken up the prospect of
having a féw tea gardens on an ex-
perimental basis in certain selected
areas of Manipur. I undersiand that
the Chairman of the Tes Board visited
Manipur sometime sgo. I do not
know what happéned and what dia-
logue he had with the Agriculture
or the conceérned Department of
Manipur. All these things cannot be
taken up casually.

Now, in this connection, what I
would like to say is that the economic
development of Manipur can be done
only through a few projects namely,
setting up industries like paper and
cement about which 1 had occasion
to refer to in this House repeatedly
and I would not like to repeat them
now. Over and above the facilities
for paper and cement, the abundant
prospect for setting up tea gardens in
Manipur is still there and we have
not been able to tap thig resource
The Government of India not only
from the point of State’s economic
development but also from the point
of general development of tea indtis-
try in the courltry shiould take neces-
sary siéps and u plive lke Mmnipur
should hot go Dy default and I think
serious sttéiition will be jgiveh to this
aspuet,

Another point 1 would tike to men-
tion is the affairs of the Reglonal
Medical Collége stivted Yast yéar in
Manipur, This Regioha] Medical
Colleje has been stirted In order to
sérve a numbér of Matés including
Yours, r. Deputy-Spiikér, Bir.
Meghdleys, Nafdland,  Manipur,
Misseasl) ‘wte.  Triphbs § Wio In-
cluded. Now, the number of seats
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ult to accommo-
diité the reghirednents of the Btutes,
Partimslarly, the hust  Shete ¥ the
vietim because according to the anth-
metic of the population figures, the
Nost State gets ohly 11 seats The
guestion is whether the Ministry will
help the State Government to find
opportunities for more students than
allotted in the present quota so that
the usual quota of seats outside
Manipur be restored to Manipur
irrespective of the regional college
which cannot meet the present
requirements I understand in this
connection that the Government of
India have agreed to allot a few
more seats outside Manipur to accom-
modate the usual quota of gseats. The
question of re-opening of the wait-
ing list which was prepared on the
basis of the Gauhuti University ad-
mission programme should receive
the topmost attention of the Govern-
ment. There are quite a number of
students who were left out of the list
only because they inspite of good per-
formance could not subrmut the marks
sheet in time They should be
accommodated. With these words 1
support the Resolution. Thank you

off omraTe MWy (9zar)
gunaw  ft, WA ¥ megafa &
wrEA ® 6 WEN Y wafy & o O
R & geme w7 & frdw war g
ag aw ¥R sww A At welt v 6
g O wafy ap & v grvrear
wof? gl agrm g e d
agd 5 1974 ¥ agy r@wTd
IR ot o N Rardt & faefud ¥
@ waly ® agrr o1 wr o fred
6 Wiy & wam war @ afrdom
ol s wk, rd dafa o v
a% 1 6 WY w1 AN Qo wuy @)
§ 1 s ag o ¥ wngd R wgi Y
I & grd A A aoere f wni
& & aftdfam &1 T oY woar A €,
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aTeX fare ot Gar@aer 3t @
ATy wnd & fer gg s @A
WA Ao SEeY ST T g
are ¥ s wfige 3 6wt dw ofix
vregafs w wea wre e, agy
F wEar wt site warlt av o o
@ g | ofed & s frdy wear
g S AWM Tt g fa oger a7 fim
¥ WY qaE wT ww A W e

sy & agr F 9 go sfafafe Y
LU R LR Ci 1

15.38 hre.
[Sarr S. A. Kapan in the Chair]

TFT 9T ATER WY ATF 7 JIT A
ug rar famn vy At w77 mr s dwr
¥ s w1 gw fawfaa w1 g 3,
I e W AvAA w7 § Afew
wWawg ygefa & wwme 9 enfog
FE A N T4 ¥ glewt § S
FT IATH F FGC N TH abw ¥
g1 N HE e owmea ¥
wmg wEdw Aty @ R oag
9T WA GF Awin A Ag e,
av feam o mam s{d i &
frofwm W W & fd, v
T ¥ AamE e & fag,
WY B AR g A W agr aowrr
FTEWM IR T JETED A &
g & g ¥ @i 9 Avwcag
gaIt 3w § F¥ A A g &
AT 51 wgE® woet § 1 frodf
ax 9g fggema & A T ww
A geaT FT & gxA @ fw fww
add & i T EE qd @ Sl
T TEME TEA #T sty WY
A @ Awond o s
wART A 7 T | W 9T F@T
A W FT T afr wd | saled
g1 AIETg ArErT I ang o
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dfrerdt any oy & fie g o #7 g
&t frerer g figeat § i S o e
qui sifeeT § wiifs ag T @ s
i igsmrgm i wag &
sal & e & SR oY W anr ¥
T2 ST AT wlgd 1 W F g
agt IO a8 Y feafr gww ¢, A
# d%TQ ¥ | T T TH A A
FEAT FL TWT E, SATETAT AW & 9
s 74 & 1 Al W arfew s
wga fasfea ady §, aramre & aww
Wt wfrsfas § fag & s1o00 ama &
Qv+ HEH & ﬁﬁ ﬁ ‘ﬁ' m
wfears gt & 1 & g ¥ froya w
= w A foird W oA
oqre & AR ¥ qEAAT 54 AHEAHY BT
THIGTT AT a% AET T TT AF AT
AT € 717 ¥ IO aG vt 4 el
TF | agh & FEA F FW A F
Ao A, & ad &y enfan
i ¥ FHT0 gT 6 & AW Y
A Oy RwarAT ATy H ) Afer
Fae ofF wrad AT w3 Feam ot i A
FHTQ 7 gL el | o & AT W
Tt & | G TS T g W ey
sofd W v e, o amr
sfafafird & gre ¥ wrea § I
st fiscan §1um e &
fadk iR @ § ¥
oy &4, e oF @ F o A0
AXE W W g7 ATAT wifigd e agi
7 frawro g g o s agi &
73 waw f& wrowd #Y AT §
g it waW § wew forareT g WA
it § T A R S figrgeam o
figear 1 ot § afew grag & it
A FT I w1 wfawTT ) ag wgge
Foar agi & A0 A W w1

L

Manipur (Res.)
gt ¥ wivpfie ToTw W e
wfr ot &1 afrge g o A ot
e wwd § wte dar o §, oW o
ot uw W s o gy arfe

w}eramém?rﬁwrfﬁl

Qfox | wae g T8 €4 Qv &% w1
A4y M 1 WA WA AE AT AT
# T AT A AgET | A WA W
g fawwa oY frwsmw ¥ o g
gr 1 Y Preerd w & wyr
9T & ¥4I ¢ R € AW FT GEAT
agi ot @av 1 wingy, fager, weoem,
AT fre® g vd § I vy sy
s {ifad, Wt ' a7 a7 afrgs
W ArE Wi 6 TET TS wT WA
ey &)

uwm w%c ag N} waife ag
wbaqrdr 3 W7 wfge ag.r 1 §
wgt ofy wgrk &, el Y ot § whow
% qrp § e wy &w o e
s AT AT § &Y, QR qew
¥ wk &R ok o @
T Wre aenn At 47, I O e &
e wewr At @ o wgt A wnw
wei Wt )l g e fows.
erlr § Fs agf ¥ rrer Y v & v
e e 1 ¥ & Wi figedly WY
s aforge & oy e Ao, agderd
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R T §, oer wewt g v W &
wafet a3 af qear dor R avAy oF
AR 9T Sar Arar g, 4
writ W wrer gTAT FHA & o
e &7 X ¥ KT o af At
¥ W ¥ wrg g fawaTe 7 ®T 9%,
QAT W W T AwA 97 T
w7 A 7 6 | T weEr & A ¥ gawt
farg wran g W wm won § fF
"y A=A § AET AR YA FA L
Agt F qAFYT AL FT FAT HF FA
q afe =g wox wfqa & fmio
o &7 %, W 4% A% 6 3w F A
W& FAW fAE w AT A%

SHRI PAOKAI HAOKIP (Outer
Manipurt: 1 rise to support the re-
solution seeking to extend further
President's rule in Manipur State.
The need for this extension would
not have been there if only there had
not been failure to conduct elections
during the period between the day of
the proclamation and now. But then
this has been the only course possible,
because cven if there had been com-
pletion of the delimitation, it would
not have been possible for the peo-
ple of Manipur to go to the polls, be-
cause of the circumstances that
obtained there und that are still
obtaining there, such ag the famine
condition, the law and order situation
and such other things. So, there is
need to extend further the Presi-
dent's rule there, But I hope that
this would be the last such extension,
and electiong would be conducted in
the early part of 1974,

Actually, I did not intend to make
a speech on this resolution, but since
{ have risen, I would like to make
a few points. WMirstly, 1 would like
to touch upon the law and order
situation. As the House kmows well,
the law and order situation hes been
very bad there for the lsat so many
years, especislly during the recent
months. On the earller occasion
when Manipur was discunsed in this
House, there was peference to the
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incidents that took place between the
underground  guerillas and  the
jawans, in which 17 jawans and some
civiliang had lost their lives.

This has been the recent situstion
and thig situation is atill continuing.
This is what agitates the mind of the
people, specially those living in the
hill areas. Day to day they are liv-
ing their lives under great conster-
nation and fear. In this atmosphere,
in thig wretched condition, these peo-
ple have been trying to survive.

No doubt, Government has been
doing such, but that is not sufficient.
1 am sorry to say this. On this as-
pects of the problem, it has been my
desire, and now also, that to prevent
to a certain extent the occurrence of
these incidents, to prevent anti-peo-
ple elements committing such erimes,
there should be on the borderline a
number of armed forces posts instal-
led so that these elements cannot in-
filtrate from abroad. But so far this
has not been done by Government.
I must say that the incidenfs that
have been taking place in recent
times have been due to the lack of
such an arrangement. Had there
been such an arrangement on the
borderline, it would have been quite
impossible for those elements to
commit such crimeg so easily. This
1s one of the aspects to which I would

like to draw the attention of the
Home Ministry

The second thing I would ask Go-
rernment to tell us is about what has
been done to the bereaved families
of the jawans as well as the civilians
killed not only in the recent months
but in past years aiso. I am wmot
aware that Government hag been do-
ing anything with regard to this. So
when the Minister replies, he will
kindly enlighten the
aspect.
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[Shri Paokal Haokipj
have been addad. New they are six
in number, I am informed that these
two new districts have not been de-
clared as full-fladged districts &s in
the éase of others, What is the difi-
culty in making them full-fledged
distriets? If my information is in-
correct, this may be ignored; it cor-
rect, I would regquest Government to
muke these two districts full-fledged
districts, as immedintely as possible
so that they could function properly
for the welfare of the people. Five
years ago some kuki refugees came
from Burma and after three years of
their arrival they were given some
help, about Rs. 3 lakhs. After that
the Government has not been giving
them further help. I know their con-

dinons. I request that in this matter
also the Gavernment should do

something.

There is one sorry aspect of the
problem so far ag security measures
are concerned. Kecently, the Home
Ministry and the Government of
Manipur have issued orders that the
village chiefs and the tmbals in the
hilly areas of Manipur should inform
the Government “when hostile ele-
ments come to their places and try
to do something. If they fail to in-
form the Government or if they in-
formed the Government after the
elements had done something, they
would be punished or they would be
fined. This is a new method to pre-
vent the crimes. Formerly this was
practised only in the State of Naga-
fatsd. This has come td Minipur now.,
I am not going into the guiestion how
far thiz measure wilt the
orimes. But are theré not more effec-
tive measurés that thé Government
cauld take? ‘Thére could be mbre
forces. More alert could help. I
know there are n numbér of forces
in the hilly areas and their number
could be increased. I must expfess
my fear in regard to this matter. It
mighs 80 happen thet & villager might
be ignorant of the presente of histile
elements and in such cases, if the Go-
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velinént pPamstelity Abm, what: will
happen?

16 hre.

(Manipyr is » backward ptate.
ere does the badkwarduess of
Manipur lie? This has to be dis-
covered by the Government, Ity
backwardness lies in the hilly areas
of Manipur. All these years develop-
ment has been going on in the heart
of the State, Imphsl, in the vailley
only. Hardly anything has been done
for the hil] areas. In order to im-
prove the condition of the people of
Manipur as a8 whole and further
beautify the picture of Manipur, the
only thing that can be done is that
the hill areas and f{ribals should
receive special consideration and
more specia) programmes and projects
should be taken up there. No doubt
huge amounts of money have been
spent, but where have they gone?
This should be looked into, I would
request the Government to consider
the poasibility of setting up a special
committee to review the progress
and developmental work over the
years in order to ensure that effective
measures are taken to eradicate the
poverty of the hill areas, so that the
rate of progress of a a

whole can be stepped up.

ot wrce o wf (wonw)

avmafe wgvew, it o & o oy weny
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frlry wvar f 1w R ¥ fi wferer
¥ wfafomr afm o qo7 giw &
Wt argufr wrew sy ey o
WY oY wt o At fipger ¥
et wre uE wRow & 7 A
www piar § T wostr qrevdeg
ot

uferge aw amde Wz ¥ ot ox
firwat gotr witw ¢, otgt virFirardt whn
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SHRI DINESH CHANDRA GO-
SWAMI (Gauhats). Mr Chaurman, I
take my stand heie to support the
Resolution 1 feel that normally
President's Rule m any Staie should
not be extended. But there may be
compelung reasons for doing so in
some special cases In the case of
Mampur, one such compelling reason
has alreadv been mentioned, namely,
that delimitation 15 going on and it
the clection takes place before that
process 15 completed, it will not be in
the interests of the State

The last speaker spoke in a critical
vein about the promulgation of Press-
deats Rule mi Manipur It seems
that he 1z not aware of the conditions
and crcumstances under which Pregi-
demt’s Rule had to be promulgated
in Mampur The House heas distus-
sed in detail the wrcumsiances n
which the Alimuddin Ministry Rad to
go atd Presidest’s Rude had to be
promulgated.
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I am in agreement with him when
he says that Manipur ia a backward
State located in a strategic region.
Because of its strategic position, I
feel we should try to understand and
appreciate the problems of not only
Manipur but all the other strategic
States which are located in that re-
gion and adjacent to Manipur.

We should bear in mind that a seri-
ous effort is being made in that re-
gion by forces which are hostile to us
to bring disharmony in that region,
We have read in the newspapers
about it and I hope the hon. Minis-
ter wil] clarity the position in his
reply. Recently, the underground
Nagas have increased their activities
in this part. We have also come to
know that various unlawful forces
are trying to entrench themselves in
this region. Therefore, this being in
a strategic position, it should be our
utmost effort to see that an efficient
Government is in power in that area.
If a particular popular government
is incapable of running the adminis-
tration efficiently, what alternative
have we except to promulgate Presi-
dent’s Rule?

By extending the President’s Rule
for another six months Parlisment
today ig iaking upon itself a very
serioug responsibility. The moment
we say that we authorise the Presi-
dent, or through the President the
Union Cabinet to run the Government
of this State, it is our responsibility
to see that the expectations of the
people of that region are fulfiiled.

What are the maladies of Manipur
and other States in that area? [
think no serious effort has been made
up till now to identify these mala-
dies. As far as I can see, the three
basic maladies are backward agri-
culture, absolute lack of industrial
elimate and lack of infra-siracture.
The last speaker has referred to the
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food position in Metipur. The agri-
cultural pattern in Manipur is pri-
mitive. 1 had the opportunity of go-
ing through some of the statistics of
the Agricultural Refinance Corpora-
tion recently, 1 was struck by the
fact that though this Agriculturel
Refinance Corporation was brought
into being to improve agriculture,
especially of the backward regions,
the entire eastern region has been
completely neglected. The total
amount allocated to the eastern region
comprising of Bengal, Orissa, Assam,
Meghalaya, Manipur and Tripura and
the two Union Territories of Aruns-
chal and Mizoram was less than
Rs. § crores when the total all Indis
allocation was nearly Rs. 500 crores.
How can we expect the industrial
growth, how can we expect the pat-
tern of agriculture to change, if you
only allot 1 per cent of the total re-
sources of the country to these eas-
tern areas? Now, this State being
under the President's Rule. T haope,
the Home Minister will sec to it that
more allocations are given so that
there ix agricultural growth and the
pattern of agriculture can be changed,

The second aspect which we ghouid
keep n mind is that the mere allo-
cation will not do because expertise
1s a thing which is extremely essen-
tial in this region. Therefore, we
should try to provide expertise also.

Then, there is lack of industrial
climate in this region. I have my-
self a bitter experience. When we
ask for Industries in this region, the
obvious, the routine, answer that Is
given is we cannot have industries
because there is no infra-structure.
When we ask for infra-structure, the
reply given is that there are no in-
dustries to support the infra-struc-
ture. Therefore, we cannot have in-
dustries. This is the amswer given
to ug every time. Who is to resclve
this paradex? After gll, the Govern-
ment must resolve thiy paradox. Un-
fortunately, nothing has been done to0
resolve this paradox. In this region,
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the people’s patience has almost
reached the last point of elwsticity.
Therefore, 1 would like the Govern-
ment to keep these aspects in view
very seriously.

My learned friend said about sports
and cultural activities. Though in
the present physical state, I do not
look like & sportsman, 1 am one who
is actively interested in sports. I can
tell you, i properly groomed, the
Manipur boys can really make a mark
in Indian sports, particularly, in the
athletic events, 1 know it from my
experience and I ask the hon. Min-
ister to keep this in mind.

In this context, before I conclude,
I want to draw your attention to a
very serious thing which is prevalent
not in Manipur alone but in the en-
tire eastern region. The paradox
today is that there is a lack of har-
mony, a lack of emotional integra-
tion, in these eagtern States. I you
look at States of Bihar, Bengal, Assam
and other States, there :s a lack ot
harmony amongst the population of
these eastern States. Therefore, be-
cause of lack of harmony, we have
seen disruptive forces coming t0 &
surface. The eastern region is the
most strategic one. The forces which
are hostile to ug inside the country,
the reactionary forces, the vested in-
terests, and the forces which are hos.
tile to us outside the country are try-
ing to capitalise these forces and are
creating a sense of imbalance in the
eastern region.

Now, the entire lack of harmony
in the eastern region is the cause of
economic uncertainty there. Because
there i5 no economic certainty or
there is economic uncertainty, there
is a restlessness amongst the younger
generation and this younger genera.
tion falls an easy prey on sentimen-
tal issues. Therefore, if you want
to have real harmony and emotional
integration in the eastern region, we
must have economic development in
thiy region. ¥Unfortunately, here has
not been economic development in
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this region because the people of the
eastern States, we the politicians,
have not been able to fight from a
common platform. That is the para-
dox. The people cannot fight from a
common platform because there is
mistrust resulting from economic con-
ditions. The economic conditions
cannot be improved because there is
ristiust amongst the people. This
paradox must be resolved.

Now, a body was formed to resolve
this paradox, that is, the North-Eas-
tern Council under the initiative of
Mr. K. C. Pant. 1 do not know what
thigs Counci} is doing. Up till now
at least, no ostensible sign has come
to us as to what the Council is doing.
1 would like him to enlight us as to
what the Council 15 doing so far as
the backward States of Manipur and
1ts adjoining areas are concerned. I
hope, he will do it.

With these words, I support the
Resolution.

SHRI P G MAVALANKAR
t{Ahmedabad): 1 find it rather diffi-

cult to support the Home Minister's
Resolution, although, I must admit,
the grounds of objection are not as
strong as they were at the time of
the Resolution on Utfar Pradesh.
There was, undoubtedly, a Cosntitu-
tional crisis and there was no possibi-
ity of forming an alternative Gov-
ernment in Manipur; therefore, the
president’s rule had to be mtroduced.
But, Sir, the Minister of State for
Home Affairs has not given any
arguments for extending this period
by another six months except to say
that the Election Commission requires
some time for the electoral rolls to
be revised, etc.. he has not come out
with any specific or valid reason as
to why the President’s rule should be
extended. I should have thought that
revision of electoral rolls would be a
normal process, would be going on
continuously and that that would not
be, in itself, the major reason for
extending the President’'s rule. There-
fore. 1 feel it is very pathetic to see
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my esteemed friend, Shri K. C. Pant,
moving this Resolution today—earlier
he moved the Resolution on Uttar
Pradesh and after this Resolution on
Manipur he will be moving a similar
Resolution on Orissa. It does un-
doubtedly mean erosion of the demo-
cratic processes in our country. The
Constitution envisaged President’s
rule in one or more States of the
Union as a rare phenomenon, But I
find, of late, what should be a rare
phenemenon has become a matter of
daily occurrence. If you go on ex-
tending the President’s rule like this
not only in more than one State but
also in the same State for more than
six months without giving any valid
reason why you are extending the
President’s rule in that particular
State, I am afraid the erosion is still
deeper and still wider. That is why,
on that count, I would like to object
to Mr. Pant’s moving this Resolution
and asking this House to give its
endorsement.

If I now take this particular case
of Manipur, it is a very smal] but
significant area; it is far-off from the
Centre, i.e., the Capital, and is loosely
connected with the rest of the
country; nonetheless, one cannot
ignore the significance and importance
of this border area. The people who
live there are already economically
under-developed—I do not like to use
the word ‘backward’—and coupled
with their economic under-develop-
ment is also the political under-
development—they are denied their
very legitimate and natural right of
a popular Ministry in their State.

I had the good fortune of making
a somewhat leisurely and good visit
to the State of Manipur in Apri] this
year. 1 spent nearly four or five days
there. I went round not only Imphal
but also the other parts of the State;
I went as far as Moreh, the border
between India and Burma. When I
had that pleasure of visiting the entire
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State of Mze aipur, I could see that
the places I visited and the people 1
met were impressive; I found the
people of Manipur to be cheerful,
charitable and considerate; their spirit
was indomitable; their desire to make
progress was very good. - But every
time I found that they had only one
complaint by and large; that was,
whatever they want in their State is
not done either because of lack of
funds or bacause of lack of interest.
If this happens even when they have
their own Ministry, they have a
justifiable grievance that they are
being neglected, that adequate Central
funds are not being made available,
that adequate Central attention is not
being paid. And under the President’s
rule, this grievance becames all the
greater. They get the feeling that
the whole country does not look to
them and their problems as their own
problems and their own people. In
other words, the people there get the
feeling that they are not yet totally
accepted as part of the Indian Union,
they are not yet nationally integrated
with the other peoples of the Indian
nation. Therefore. I should think that
extension of President’s rule comes
as an obstacle or hindrance in the
path of the people of Manipur feel-
ing that they are part of the nation.
If people in the other parts have
democratic processes, enjoy all these
rights, enjoy the Centra] attention,
the <Central assistance and get
adequate funds for drought and other
purposes, even for industrial growth
and economic development, how is it
that people in this far-off place, but
one which is very much part and
parcel of our own nation, are neglected
and ignored? I hope the Minister of
Home Affairs wil] kindly look into
this matter and see to it that this is
porperly attended to, because this is
not merely an economic and political
problem. This is also a psychological
problem. They must not*be allowed
to feel, having got into the main-
stream of our political life, ‘that they
are separate from us or away from
us or that they are in any way

352
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neglected. Therefore, I feel that these
people of a beautiful State—it is a
very lovely State in terms of natural
scenery and the drive from Imphal to
March on the Indo-Burma border as
very delightful—should not be
ignored. As I said the people are a
cheerful people and they have a rich
cultura] heritage. I do not want to
go into those details but they have a
feeling of being neglected, a feeling of
being ignored. I want to suggest that
the under-development both economic
and politica] and this continued forced
spell of President’s rule make things
worse. Therefore, I feel that Mr.
Pant, while asking the House to
endorse his resolution, will see to it
that priorities and speedy action with
regard to the peoples and problems
of Manipur are looked into and
attended to.

Tken, Sir, I am concerned, and I
feel that if there was President’s
Rule for a spel] of six months only,
and from November onwards with the
elections taking pace, there were a
poepular ministry again, than it would
have been possible for the Manipur
people to feel that they can have
participation in the democratic nro-
cesses.  Whensver there is an ex-
tension of President’s rule, it means
that you are asking the people not
te feel conceined, not to feel involved
in what is hapvening around or not
tc Iee] interested in their own pro-
blems. Therefore, I feel that the
ahsance of a popnular Ministry for yet
another period of six months will
mean tha*t there will be no people’s
participation. After all when people
participate, that is how they begin to
get educated in the art of democracy.
Ne¢ country in the world, not even
America or Britain, are fully develop-
ed in terms of democracy. They also
learn through the  process of trial
and error. These people should get
a chance to feel that they are in-
volved in th& public affairs of their
own areia. I feel that this absence of
a popular Ministry for another period
of six months will to that extent deny
them their natural rights and the
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rights. Now, during the
debate, even if there is a thin
house and sometimes there may
not be even the quorum in the
House, we are sure this resolution is
going to be passed because the Gov-
ernment have the majority. There-
fore, 1 want to suggest, when it is
going to be passed and we are going
to have President’s rule in Manipur
for another period of six months, I
invite Government’s attention to some
of the problems of that area, namely,
the question of weavers, the problem
of yvarn prices and the non-availabi-
lity of yarn and the problems of
defence and the problems of economic
development, the problems of indus-
trialisation, and also the problem—
which one of my friends from the
ruling side referred to it, the problem
of wversons of Indian origin from
Burma who have come to India. When
I was in Moreh, the border village, I
saw the people of Indian origin
coming from Burma and settling down
there. They have many complaints.
They fee] that though they have been
there for many years now, they are
denied even elementary facilities like
water, electiricity and housing, etc.
I hone, now that the President’s rule
will be extended by another six
months., the bureaucracy will admi-
nister with a certain amount of
svmpathy, speed and understanding
so that development in Manipur
takes place rapidly.

democratic

In conclusion, I want to say this.
While the President’s rule is being
extended, I find some people, parti-
cularly, young journalists in Imphal
have been arrested under some Gov-
ernment of India Act, either DIR or
MISA. 1 want the Minister to look
into these cases because I feel as
reports go that some of these young
people who were arrested are only
political opponents. I feel they were
arrested on the grounds of their
political views and ovinions rather
than on the grounds of any violent
action. If that is so, I want to suggest
that this is a gross misuse of DIR
or MISA and that the Government,

ENI R 2 i als o e vk
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especially under the President’ rule,
should see to it that while the Presi-
dent’s rule goes or and the bureau-
cracy administers the State, even the
norma] rights and the civil liberties
of the people are not damaged or
violated in any way. Therefore, I
want to conclude by saying this. If
democracy is found unworkable in
a particular State or, for that matter,
in the whole country, I have always
felt and I always believe., the remedy
for that is not to get rid of even the
little democratic process that is left
but to see that you inject a greater
dose of democracy. The remedy is
not dictatorship or the President’s rule
for a short or long time, but to inject
a greater dose of democracy so that
people learn through the democratic
precesses and in terms of public
opinion and in terms of development
all round both economic and political.
I hope therefore that while extension
cf President’s rule takes place, the
Governor and the bureaucracy in
Manipur will see to it that derain
problems which need to be tackled
with symrathy, with understanding
and speed, will be tackled soon, so
that, in February 1874—I hope that
would be the last date—the elections
could take place and then Manipur
will have a democratic Government.
And I also hope, Sir, that certain of
the maladies to which I referred to,
wil] be eliminated.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K, C. PANT): Mr. Chairman,
Sir, T am grateful to the Hon. Mem-
bers who have participated in the
Debate,—not only for pinpointing
some of the problems of Manipur,—
but for expressing sympathy for the
problems of the North-Eastern region
cf the country, as a whole.

I think, Sir, it is necessary that
more interast should be taken in
regard to the nroblems of the North-
East. It is an area which does not
have very ready communications with
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the rest of the country, in the sense
that the road and rail links are rather
long. Today it is true that by air
it is easily reached,—any part of it,—
but sometimes the weather intervenes,
the air travel is disrupted, though
that is happening less and less, as
better planes are being used.

Apart from that, the one point
which Shri Mavalankar mentioned just
now is something which is important
and that is, that the people of the
North-Eastern region must feel that
the rest of the country is deeply and
intimately concern=d with their wel--
fare, they must feel that they are not
only to be developed only, but any
psychological barriers that might exist,
must be demolished.

Sir, T have oftea hal the chance
to visit these areas. I am glad to say
that by and large the feeling and the
sense of belonging is very much in
evidence everywhere that I went, by
and large there is no sense of separa-
teness among the peonle of the North-
Fast. It is true that there is the Naga
underground, there is the Mizo under-
ground, etc. But, over the years, these
undersground wmoveraents have also
come dewn. They have declined in
strength and been reduced to terrorist
activities rather than indulging in
organised underground movement.
Apart from this, there is the sense
of belonging, even among these
sections, and we also find that Mizo
rebels have been surrendering more
and more in the recent months. Many
of the top leaders have surrendered.
Hon. Members must have seen in
the papers the news that a large sec-
tion of the Naga under-ground has
surrendered. I think about a thousand
of them have surrendered at the
ceremony where the Governor was
present. They surrendered their
arms. It is true that it was a break-
away faction of the N.F.G.

But, neverthelese, it was a biggest
group and it surrendered. These are
the happy developments in the North-
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‘East. T hope that the rest of them
who are still underground would take
advantage of the opportunities now
offered in all the States and Union
Territories of North-East to parti-
cipate in the act of construction, the
act of development and also partici-
pate fully in public life in that area.

In Manipur, the question of this
aspect of separateness hardly exists
today. It is true that there
was a small group there in
that valley among the mighty
youth which was talking in terms of
secession some years ago. But, to-
day, there is hardly a trace of it.
There may be a certain amount of
resentment even to-day. There may
be other causes for that, unemploy-
ment, etc. But, by and large, the
situation in the valley, so far as this
aspect is concerned, is very much
improved after Manipur became a
State because, that was the demand
of the people there and when it
became a State, there was a per-
ceptible improvement, change, in the
political atmosphere of the State, Also
in the Hills, there was relative peace,
as has been mentioned by some hon.
friends, particularly, the Member
from the Hill region, Shri Haokip.
There have been, of late, instances of
infringement of law and order, of
violence and of killings. This is the
work of a group of underground
Nagas to which I referred earlier.
This is perhaps to demonstrate that
they still exist to demonstrate that
they stil] can create trouble. But,
whatever it is, I can assure him and I
can assure the other friends that the
State Government there as well as the
security force of the Centre are
vigilant or are fully alive to the
dangers of the situation and are
taking action wherever it is necessary,
We know that it is a border State
and, as a border State, there is par-
ticular need to be vigilant and to take
all action that is necessary.

SHRI NAWAL KISHORE SINHA
(Muzaffarpur): May I ask a ques-
tion? A short while ago, he referred
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to the capture of 1,000 Nagas and
some arms.
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SHRI K. C. PANT:
der’.

I said ‘surren-

SHRI NAWAL KISHORE SINHA:
May I know the name of the manu-
facturers of these arms on inspection
and the country in which they were
manufactured?

SHRI K. C. PANT: I cannot really
answer that question just now. I do
not have the information with me.
But I shall certainly give that infor-
mation to the House later; if a proper
question is put, I can collect it
and give it to the House. I was point-
ing to the positive features in the
North-Eastern region because, there
has been publicity of late, naturally,
about instances of firing and shooting
by the underground, instances of in-
fringment of law and order, instances
of ambushes of our security forces.
But these special developments are
not so widely known. Therefore, I
choose this opportunity to mention
those. I was saying that the people
must be protected against the harass-
ment that these hostile elements want
to inflict on them and it is the func-
tion of the security forces to take all
necessary measures. That they are
doing. Apart from that, I think Shri
Haokip mentioned about security on
the border. That is a question which
I can hardly discuss in detai]l but, I
can assure him that that aspect is also
being fully taken care of.

There was some reference to the
food situation. Some suggestion was
made Wy Shri Dasaratha Deb and by
some other hon. Membe>r that food
should be stocked, in view
of the communication difficul-
tiess. I agree with them, and
in fact , this is what we have been
trying to do in Manipur. According
to my information, the food situation
in the State is on the whole satisfac-
tory. The Administration had come
here to ask for more foodgrains. I
¢o not know whether they will get
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all that they want, because you are
fully aware of today’s food situation
and to some extent every part of the
ccuntry has to share in the shortages.
But this whole area is a sensitive
area, and, therefore, we would iike
to take care of their requirements
even perhaps at the cost of some of
the other States that might not mind
this sacrifice. More than 100 public
vehicles were commandeered to
transport foodgrains in Manipur and
te reach them out to various points
where they were stocked, and this
has been done in response to the
natural difficultizs that arise in move-
ment once the rains set in.

On the basic question of why
there was extension of President’s
rule, I was surprised that Prof.

Mavalankar also did not quite un-
derstand why it should have been
done, and he disapproved of it. He
said that no valid reasons had been
given.

When President’s rule was imposed,
it was imposed at a time when the
alternative to President’s rule was a
communist government. I want the
House to understand that once the
other government fell, namely the
coalition government of the MPP and
other parties, the Congress would
have come into power, but at that
voint, instead, we chose to have Presi-
dent’s rule, for various reasons which
I need not repeat in the House today.
But that was how it started.

He seemg to think also that the
process of delimitation of constitu-
encies is a continuougs one. It is not
so. After the census, it is a consti-
tutioal reguirement that the number
of seats in Parliament from each State
has to be determined afresh, depend-
ing upon the changes in population
in the various States, subject to a
total number in Pariiament which is
decided, and then for the State
Assemblies also, seats have to be de-
limitedq and electoral rolls have to be
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drawn up accordingly. This is a pro-
cess that must follow after the cen-
sus figures are known, and there is
no é&scape irom this, and it cannot
be done gquickly. Sir, you are aware
ef the whole process. Certain pro-
peosalg are drawn up, they are discus-
sed with some non-official members
like MLAs, MPs and so on, and then
they are published, and objections are
invited, and later on, finai lists are
drawn up. Al] this takes many
months. Work has been going on.
But even with the best of will, many
months do pass in this kind of work.

As I have said earlier, our effort
is to see that the elections are held
as quickly as possible. But I do not
krnow whether any blame can lie
either with the Central Government
cr with the Election Commission in
such a situation, and I think that it
is less than fair on ths part of a
fair-minded person like Prof. Mava-
lankar to blame the Government for
this situation.

There was some reference to yarn.
I know that yarn is very important
for Manipur. It has lovely hand-
looms, and it has a number of per-
sons who use ‘this yarn. In the con-
sultative committee, this guestion
had come up earlier, and the Ministry
of Commerce was asked to take this
meatter up, and they have taken it up,
and T am told that the earlier diffi-
culties that were felt in the beginning
norhaps for want of adequate infor-
mation that yarn of such counts were
going to the consumers as they did
not want, have been sorted out. The
right kind of yarn is reaching the
consumers and today the situation, I
am told, is much better. But in this
matter, if the members from Manipur,
for instance, feel that any further
improvement is called for, something
is happening which I am not fully in
the xnow of, I will be glad to know
about it zo that remedial action can
he taken.

My friend, Shri Tombti Singh refer-
»2 to various mattars of great im-
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poxtance to the development of Mani-
pur. I cdo not have the time to go
into ali of them. He referred to the
drought situation. I am sure he
knows that the administration has
done z good job in dealing with the
situation that arose on account of
drought. It was not merely drought;
it was a water famine, Water had to
be reacned to the villages because
they did not have water to drink, In
that situation, new pipelines had to
be laid. Even in Impha]l City, there
was no water for some time. He
gnows ‘that in Imphal City, new pipe-
lines were laid with tremendous speed
and water suoply restored very quick-
ly. So it was a difficult situation.
There is no denying that. It was a
situation in which one could not help
a certain amount of difficulty arising
for the population, but I think he will
agree with me that the administration
had to deal with the difficulty in a
manner which lessened that difficulty
as much as possible.

In the matter of drought, what Iis
important is that a large number of
pump sets have been distributed. This
will not only take care of the problem
this year but is an insurance for the
future also.

He refsrred to the Battalion office
of the Assam Rifles. We have been
going into this matter. The point is
that the Assam Rifles is important
from the law and order point of view.
This was a very central location in
the city. It was for that purpose that
we chose this area. But in view of
the sentiments expressed by my hon.
friend, which was expressed also
wnen I went to Manipur we have
agreed in principle to find some other
place. We are trying to find about
200 acres. The Manipur Government
has located about 120 acres. It will
take somg time to build it up. But
in principle, we have accepted this.
This is purely in response to the
wish of the people of Manipur, of
the people of Imphal. As far as I
know, almost all sections had agreed
on this warticular matter. I think it
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is in the fitness of things that I ex-
vressed this agreement in principle,
in particular in deference to the wish
of Prof. Tombi Singh, who has work~
ed ceaselessly for this as well as
cther development projects in the
area.

™

There was a reference to funds be-
ing provided for the development of
tribal areas. A sum of Rs. 137.9 lakhs
hag been provided in the current
plan, Rs. 120 lakhg for tribal develop-
ment blocks, Rs. 11 lakhs for post
matric scholarships, Rs. 2 lakhs for
girls’ hoste] and so on.

My friends also know that a spe-
cial administrative arrangement is
made for the hill areas, that district
councils are elected particularly to
safeguard the interests of tribals in
the hill areas. Some elections to the
district council have already taken
plac=.

He referred to sports facilities. T
am entirely at one with him. As he
knows perhaps, I have great perso-
nal interest in sports and I think it
is very necessary that we should have
proper sports grounds, stadia and
other facilities for young sportsmen.

He wanted the Home Ministry to
help in the matter of seats in Medical
colleges for Manipur students. I can
assure him that we are seized of the
matter and I have in fact personally
taken it up with Mr. Khadilkar. T
shall be very hapy if some way could
be found out to acommodate morse
students from Manipur without do-
ing injury to the concept of a Medi-
cal college for the whole region.
That naturally is a concept which we
will all welcome, but there may be
seats in other parts of the country
which could be made available.
This matter is being explored.

On tha question of industries a very
important confribution was made
by my friend Shri Goswami. He
referred to the need for having an
industrial climate and industrial
infra-structure. It is quite true
that because of the long commu-
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nication lead to the northern region
there is a certain handicap in regard
to the industry which has to send
its products to the rest of the co-
uniry. But he knows that the Plan-
ning Commission and the Govern-
ment have agreed sometime ago to
subsitise the transport cost to the
north-cast which should definitely
contribute to the creation of the in-
fra-structure which he spoke of.
These were the inhibiting  factors
which uwie being got over, The im-
portance of comumnication is obvious.
I do not want to go into details in
regard to the entire north-east re-
gion. In respect of Manipur, for ins-
tance, previously there was only one
road via Nagaland which wag the
connecting road and one had to go
ffrom Imphal through Kohima to
Asram. Today there is an Alterna-
tive route. Apart from that there
are other roads Imphal-Ukrul, Im-
phal-Taminglong, Imphal-Tiddim
road and Imphal-Sugun road on
which a lot of money has been spent
in recent months. These are the im-
portant roads in that region.

This alone will not bring in indus-
try and we have to consider the
point, how the lack of entrepreneur-
ship is to be made good. This is a
very serious question in respect of
a backward region. I cannot give
you a ready solution. But coming
from a backward region, myself, from
a hilly area in U.P. 1 know the pro-
blem. The only thing we can do
is to hope, that given the basic
favourable condition for industry,
entrepreneurs will come forward
either from the area or from outside
and once this process of industry
starts, once people see industry com-
ing up, this itself will create the
nucleus for further industrialisation.

Mr. Tombi Singh referred specifi-
cally to cement and paper industry.
Perhaps he knows that work has
been taken up in respect of both
cement factory and paper miil, Sam-
ples of local lime stone were des-
patched for determining the suitabi-
lity for manufacture of cement &nd
later on this has been followed up
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by various negotiations with the re-
glonal research laboratorv and the
Cement Corporation is coming into
shs -gicture. A project for 8050
lonnes conventional plan was vefer-
red to the Cement Corporation for
advice. They have found certain
difficulties in thig project. I de not
want to meniion more about. it now.
1f he 1t interested I can tell him
whit ig the difficulty. In respect of
the paper mill the project report
was prepared by the NIDC for set-
ting up a 200 tonnes per day paper
cum pulp mill at Chand: ghat end
for a 25 tonnes per day insulated
paper mill at Karong. These were
referred to the Government of India
and vigorous efforts were made to
pursue this project, preliminary dis-
cussiong reveal reasonable prospects
for their establishment in Manipur
during the Fifth Plan. That is the
report from the Government of
Manipur. And I will add a word of
caution to the optimism expressed
here because they naturally are per-
haps a little more optimistic than
you or I might be, knowing the situ-
ation today in Delhi, knowing the
Plarning Commisgions difficulty in
the resourceg sector. There is a
proposal for a vaccum pan sugar fac-
tory-cum-distillery. There is the
Manipur spinning mill in which work
has gone ahead and in fact the Gene-
ral Manager has bee appointed.
Thes: are the steps that have been
taken in the fleld of industry.

The only other point that remains
in about the North Eastern Couneil.
I will be the firast to admit that the
Council had a slow start but of late,
there has been increased activity
with the appointment of the Secre-
tary and now the entire work of
preparing the fifth plan is on hand.
This is very important from the peint
of view of the entire North Esstern
Region to take an integrated view of
the entire region, which really was
the basic purpose behind the North
Fastern Council. That is being ful-
filled in respect of the preparation
of the fifth plan. 1 would ask my
friend, who is very knowledgesble
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about these matters, to wait for the
fermulation of the fitth plan to judge
‘the work of the North Eastern Coun-
¢il. 1 think he will have reason to
be satisfled with the work that is
now being done,

There was some reference by Prof
Mavalunkar fo certain arrests on
political grounds. I can assure him
that we do not arrest prople on poli-
tical grounds. Politicians are arrest-
ed cometimes but not for political
reasons.  Sometimeg politicians break
the law or have intentions of break-
ing the law. Sometiimes they pro-
voke the people. For one of these
reasons which the local administra~
tion considers valid, it may arrest
people, But it can never be for hold-
ing a political opinion. If there are
gpecific cases brought to my notice,
1 will be glad to find out the facts
and let him know the exact position.

SHRI P. G. MAVALANKAR: 1
also referred to the people who have
returned from Burma. You have not
replied to that

SHRI K. C. PANT: I am not just
now aware of the exact position of
the people who have returned from
Burma. They are in different areas
spread in various States. As to the
precise difficulty of the people who
have come to Manipur, I cannot say
of hand. Sir, I have done.

MR. CHAIRMAN: There was
some reference to Manipuri dance.
SHRI K. C. PANT: I may remind

you that I had the privilege of pilot-
ing the North Eastern Council Bill
in this House. On that occasion, 1
allowed myself full freedom to dwell
on matters like Manipuri dance, the
cultural refinements of the area, ite
heritage and stholarship, the beauty
of the terrain, the beauty of the peo-
ple, the enormous impact it has on
any visitor from any part of the
country, etc. These are things which
1 have mentioned every time I have
partie’pated in any debate on Mani-
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pur. This time I thought the Hous
has had enough of ﬁ;‘:t But slnc:
you have reminded me, I "hink it ia
my duty not only to acknowledge
the beauty of Manipuri dance but
also to acknowledge the interest you
have taken in it and to say how

happy we are that i
e you are keepin
up that interest. eping

MR. CHAIRMAN: Shri N. K
S.iha has raised one point to which'
the hon. Minister hag said that he has
no information now. When he gets
ihat information, will he pass it on

150 the House, because this is a very
importunt point?

SHRI K. C. PANT: May I sugg
3 est
that he may ask a question.

SHRI NAWAIL KISHORE SINHA:
(Mx_lzaﬂ’arpur): There are man):'
subjects on which question are

asked. Will be accept a Short Notice
Question?

MR. CHAIRMAN:

He can find
out rome way.

Now the question is:

‘“That this House approves the
continuance in force of the Proc-
lamation. dated the 28th March,
1973, in respect of Manipur, issued
under article 356 of the Constitu-
tion by the President, for a fur-
ther period of six months with

effect fro.. the 14th November,
1973.

The motion was adopted

16.56 hrs.

STATUTORY RESOLUTION RE:
CONTINUANCE OF PROCLAMA-
TION IN RESPECT OF ORISSA

MR, CHAIRMAN: We will now

toke up item No, 9, Statutory Reso-
lution on Orissa.



